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2. Re-introduction of silt men link 
for better rest. 

3. Promotion to the grade of A.S.Ms. 
and •c• Class Guards. 

4, Re-fixation of see.le in R~. 290-
500. 

5. Upgradating of post by 40 per 
cent. 

6. Change of designation as Cabin 
A.S.M. or Block Operator. 

7. Periodical Transfers of Switch-
men. 

8. Provision of control phones in 
cabins. 

9. Filling up. of vacancies. 
10. Provision of Assistance for 

manual work. 

Inspection of Accounts of Swadeshi 
Polytex Limited 

8849. SHRI K. LAKKAPPA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether by now the investiga-
tion and inspection of statutory books 
and books of accounts have been 
completed in respect ot the Swadeshl 
Polytex: Limited, Ghaziabad, Uttar 
Pradesh; 

(b) if so, the results of such Ins-
pection and investigations; 

(c) whether it la also a fact that 
the Management of the company has' 
not extended it' cooperation to offi-
cials and concealed important docu-
ments and papers; 

(d) whether any application under 
mection 408 of Companies Act has 
been decided; and 

(e) if not, the reasons therefor and 
action being initiated against the corr..-
pany for concealing books, papers and 
documents? 

THB WNISTBR oF LAW, JUSTIC& 
AND COMPANY Al'T AIRS (S'BBl 
SHANTI BHUSHAN): (a) and (b). 
Yes, Sir. An inspection of the books 
of ._ccount aud other records of the 
company under section 209A of the! 
Companies Act has been completed 
recently. The report is under pre-
paration and has not yet been receiv-
ed. 

(c) No such report has been receiv-. 
ea from the officers who have conduc-
\ed the inspection, 

(d) No, Sir. 

(e) (i) The Company Law Board 
will consider the application under 
section 408 of the Companies Act, 1956 
after receipt of the inspection report. 

(ii) In view of the position stated 
in answer to part (c), the question of 
initiating any action does not arise at 
present. 

RE. POLICE FIRING IN AGRA 

12.00 hrs. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given notice· 
of an adjournment motion. There was 
a police firing in Agra ..•. (Interrup-
tions) A procession was taken by 
Scheduled Caste persons, shoe makers,. 
on the occasion of the Jayanti of Dr. 
Ambedkar and there wa8 indiscrimi-
nate firing resorted to by the police, 
killing three Scheduled cute persons 
and injuring many others. It is a 
serious matter. The Home Minister 
may kindly make a statement. 

Secondly, about UOO junior doctoN 
have gone on total strike and today,. 
in Delhi, the hospitals have been prac-
tically immobilised. I would like the-
Health Minister to make a 8tatement. 
(Interruptions) 
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MR. SPEAKER: I am considering 
the motions that are before me. They 
have come only tuday. They are be-
ing considered. 

SHRI JYOTIRMOY BOSU: I have 
·written to you about seeking your 
:guidance in the matter of laying of 
papers .... 

MR. SPEAKER: I am going to look 
".into the matter. 

11,;J'T ""'" """ ( 1W-r T) : !q'~i.'fel \jfr, m liter iif're"T q'T tr~ Cf, T~ ~11l';; 
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MR. SPEAKER: When the calling 
:attention is being conside~ed, please 
.tSit down. · 

12.05 hrs. 
MATTERS UNDER RULE 377 

(i) LIKEKLY WINDING UP OF Cr.NTRAL 
FISHERIES CORPORATION LlMITllD 

SHRI CHITTA BASU (Barasat): I 
rise to ral} the attention of the hon. 
Minister of Agriculture and Irrigation 
under Rule 377. The Central Fish-
eries Corporation Ltd., a Government 
of India Undertaking, is likely to be 
wound up. It is reported that the 
Ministry of Agriculture has so far 
rerommended for its closure. 

The closure of the Corporation will 
render its 500 employees jobless. 

This would adversely affect the ex-
chequers of many States, namely, 
Tamil Nadu, Andhra, Orissa, Uttar 
Pradesh, Himachal Pradesh, Gujarat, 
Rajasthan for the Central Fisheries 
Corporation purchases fish from these 
States and markets them in other 
States, particularly West Bengal. The 
Government of West Bengal has also 
asked the Government of India not to 
wind up this Corporation. 

The Government is understood to 
have prepared a massive programme 
for the distribution-cum-production of 
essential items of daily uses through 
public distribution system. Fish con-
stitutes an essential item for the people 
of certain States. 

In view of this, may I request the 
hon. Minister ta make a statement 
saying that the Government propos~ 
to revise its decision already ta.ken. 
He is here. 

(ii) INDIAN RUPEE RE/ORTEDLY AT A. 
DISADVANTAGE COMPARED TO /OUND 
STERLING, ESPECIALLY IN AIR FARE 

STRUCTURE OF AIR INDIA 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Today the pound 
sterling is one of the weak and un-
stable currenci~s. Our Government 
claim!'! that Indian rupee is a stable 
and dependable currency. But in 
many spheres specially in the sphere 
of air fare structure of Air India 


